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LOK SABHA DEBATES

LOK SABHA

Monday, November 28, 2011/Agrahayana 7, 1933 (Saka)

The Lok Sabha met at Eleven of the Clock

[MADAM SPEAKER in the Chair]
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... (Interruptions)

WELCOME TO PARLIAMENTARY DELEGATION
FROM BULGARIA
MADAM SPEAKER: Hon. Members, at the outset, I have to make an
announcement.

On behalf of the Hon. Members of the House and on my own behalf, I have
great pleasure in welcoming Her Excellency Mrs. Tsetska Tsacheva, President of
the National Assembly of Bulgaria and members of the Bulgarian Parliamentary
Delegation, who are on a visit to India as our honoured guests.

They arrived in India on Saturday, 26™ November, 2011. They are now
seated in the Special Box. We wish them a happy and fruitful stay in our country.
Through them we convey our greetings and best wishes to His Excellency the

President, Prime Minister and the friendly people of the Republic of Bulgaria.
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11.02 hrs.
REFERENCE BY THE SPEAKER

Third anniversary of terrorist attack in Mumbai

MADAM SPEAKER: Hon. Members, as you are all aware 26™ November, 2011
marked the third anniversary of the appalling terrorist attack in Mumbai in which a
large number of innocent Indian citizens and foreign nationals were killed.

The House commends the exemplary role of our security personnel and
other civilian agencies in neutralizing this terrorist attack which was aimed at
creating havoc in the country.

As a tribute to the valiant security personnel who made the supreme
sacrifice for the Nation, let us reiterate our resolve to stand united in our fight
against terrorism in all its manifestations. On this occasion, the House expresses
its solidarity with the families of those who lost their lives in the dastardly
incident.

The House may now stand in silence for a short while to mark the

solemnity of the occasion.

11.02Y hrs.

The Members then stood in silence for a short while
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MADAM SPEAKER: Now, we will take up Question Hour. Q.No. 81
Shri Hemanand Biswal.
... (Interruptions)
2 IR ATQd (WAYRT): FEISAT, UHSIATE Bl 3G U8 il iog ... (AET)
MADAM SPEAKER: Please sit down. What is this? What is happening? Nothing

will go in record. Please take your seat. Let’s have order in the House.

(Interruptions) ... ~

11.03 hrs.
At this stage, Dr. N. Sivaprasad, Shri Ramesh Rathod and some other

hon. Members came and stood on the floor near the Table

LAY WA : AT I3 Y| HUAT AT BIhR HIe W I3 1Y |
... (9Er)

JTEALT WEISAT : 3T WT3T, 30 WM W 93 V|
. ()

MADAM SPEAKER: The House stands adjourned to meet again at 12 Noon.

11.04 hrs.
The Lok Sabha then adjourned till Twelve of the Clock. E

* Not recorded


rjs
The Lok Sabha then adjourned till Twelve of the Clock
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12.00 hrs.
The Lok Sabha re-assembled at Twelve of the Clock.
( Mr. Deputy-Speaker in the Chair)

... (Interruptions)

At this stage, Shri Ramesh Rathod, Shri Shailendra Kumar and some other
hon. Members came and stood on the floor near the Table

... (Interruptions)
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12.01 hrs.

PAPERS LAID ON THE TABLE

MR. DEPUTY-SPEAKER: Now, Papers to be laid on the Table. Shri Jyotiraditya

Scindia.

... (Interruptions)

THE MINISTER OF STATE IN THE MINISTRY OF COMMERCE AND
INDUSTRY (SHRIJYOTIRADITYA M. SCINDIA): I beg to lay on the Table:-

(1)

(1) A copy of the Annual Report (Hindi and English versions) of the
National Institute of Design, Ahmedabad, for the year 2010-2011,
alongwith Audited Accounts.
(11) Statement regarding Review (Hindi and English versions) by the
Government of the working of the National Institute of Design,
Ahmedabad, for the year 2010-2011.

(Placed in Library, See No. LT 5311/15/11)

(2) A copy each of the following papers (Hindi and English versions) under sub-

3)

section (1) of section 619A of the Companies Act, 1956:-

(1)  Statement regarding Review by the Government of the working of
the Jammu and Kashmir Development Finance Corporation Limited,
Jammu, for the year 2010-2011.

(i1)) Annual Report of the Jammu and Kashmir Development Finance
Corporation Limited, Jammu, for the year 2010-2011., alongwith Audited
Accounts and comments of the Comptroller and Auditor General thereon.

(Placed in Library, See No. LT 5312/15/11)

(i) A copy of the Annual Report (Hindi and English versions) of the
Council for Leather Exports, Chennai, for the year 2010-2011, alongwith
Audited Accounts.
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4

)

(6)

(i1)) A copy of the Review (Hindi and English versions) by the
Government of the working of the Council for Leather Exports, Chennai,
for the year 2010-2011.

(Placed in Library, See No. LT 5313/15/11)

(i) A copy of the Annual Report (Hindi and English versions) of the
Footwear Design Development Institute, Noida, for the year 2010-2011,
alongwith Audited Accounts.
(i1)) A copy of the Review (Hindi and English versions) by the
Government of the working of the Footwear Design Development Institute,
Noida, for the year 2010-2011.

(Placed in Library, See No. LT 5314/15/11)

(1) A copy of the Annual Report (Hindi and English versions) of the
Sports Goods Export Promotion Council, New Delhi, for the year 2010-
2011, alongwith Audited Accounts.
(i) A copy of the Review (Hindi and English versions) by the
Government of the working of the Sports Goods Export Promotion
Council, New Delhi, for the year 2010-2011.

(Placed in Library, See No. LT 5315/15/11)

(1) A copy of the Annual Report (Hindi and English versions) of the
Central Manufacturing Technology Institute, Rajkot, for the year 2010-
2011, alongwith Audited Accounts.
(i1)) Statement Regarding Review (Hindi and English versions) by the
Government of the working of the Central Manufacturing Technology
Institute, Rajkot, for the year 2010-2011.

(Placed in Library, See No. LT 5316/15/11)
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(7

(1) A copy of the Annual Report (Hindi and English versions) of the
Marine Products Export Development Authority, Kochi, for the year 2010-
2011, alongwith Audited Accounts.
(i1) A copy of the Review (Hindi and English versions) by the
Government of the working of the Marine Products Export Development
Authority, Kochi, for the year 2010-2011.

(Placed in Library, See No. LT 5317/15/11)

... (Interruptions)
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THE MINISTER OF STATE IN THE MINISTRY OF TEXTILES (SHRIMATI

PANABAKA LAKSHMI): I beg to lay on the Table a copy each of the following

papers (Hindi and English versions) under sub-section (1) of section 619A of the

Companies Act, 1956:-

(1) Review by the Government of the working of the National Handloom
Development Corporation Limited, Lucknow, for the year 2010-2011.

(i) Annual Report of the National Handloom Development Corporation
Limited, Lucknow, for the year 2010-2011., alongwith Audited Accounts
and comments of the Comptroller and Auditor General thereon.

(Placed in Library, See No. LT 5318/15/11)

... (Interruptions)

THE MINISTER OF STATE IN THE MINISTRY OF ROAD TRANSPORT
AND HIGHWAYS (SHRI JITIN PRASADA): I beg to lay on the Table a copy
each of the following Notifications (Hindi and English versions) under section 10
of the National Highways Act, 1956:-
(1) S.0. 284(E) published in Gazette of India dated the 7" February,
2011, regarding collection of user fee in respect of National
Highway No. 7 (Hyderabad-Bangalore Section) in the State of
Karnataka.
(i)  S.O. 696(E) published in Gazette of India dated the 6™ April, 2011,
regarding collection of user fee in respect of National Highway No.
57 (Purnea to Forbesganj to Jhanjharpur to Darbhanga to
Muzzafarpur Section) in the State of Bihar.
(iii) S.0. 697(E) published in Gazette of India dated the 6™ April, 2011,

regarding collection of user fee in respect of National Highway No.
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(iv)

)

(vi)

(vii)

(viii)

(ix)

(x)

(xi)

15

4 (Bangalore-Karnataka/Maharashtra Border Section) in the State of
Karnataka.

S.0. 715(E) published in Gazette of India dated the 7™ April, 2011,
regarding collection of user fee in respect of National Highway No.
4 (Bangalore-Karnataka/Maharashtra Border Section) in the State of
Karnataka.

S.0. 842(E) published in Gazette of India dated the 27™ April, 2011,
regarding collection of user fee in respect of National Highway No.
48 (Neelmangla Junction on NH 4 with NH 48 to Devihalli Section)
in the State of Karnataka.

S.0. 949(E) published in Gazette of India dated the 29" April, 2011,
regarding collection of user fee in respect of National Highway No.
7 (Hosur-Krishnagiri Section) in the State of Tamil Nadu.

S.0. 843(E) published in Gazette of India dated the 27™ April, 2011,
regarding collection of user fee in respect of National Highway No.
7 (Borkhedi-Wadner Section) in the State of Maharashtra.

S.0. 844(E) published in Gazette of India dated the 27™ April, 2011,
regarding collection of user fee in respect of National Highway No.
8A (Garamore to Samakhiyali Section) in the State of Gujarat.

S.0. 1002(E) published in Gazette of India dated the 5™ May, 2011,
regarding collection of user fee in respect of National Highway No.
4 (Bangalore-Karnataka/Maharashtra Border Section) in the State of
Karnataka.

S.0. 1542(E) published in Gazette of India dated the 6" July, 2011,
regarding collection of user fee in respect of National Highway No.
25 (Madhya-Pradesh/Uttar Pradesh Border to Shivpuri to Bhognipur
Section) in the State of Uttar Pradesh.

S.0. 670(E) published in Gazette of India dated the 31% March,

2011, regarding collection of user fee in respect of National
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(xii)

(xiii)

(xiv)

(xv)

(xvi)

(xvii)

16

Highway No. 47 (Tamil Nadu/Kerala Border to Kochi Section) &
(Vytila-Arror Section) in the State of Kerala.

S.0. 690(E) published in Gazette of India dated the 5™ April, 2011,
regarding collection of user fee in respect of National Highway No.
67 (Nagapatinam-Thanjavur-Trichy-Karur-Coimbatore-
Mettupalayam-Tamil Nadu/Karnataka Border Section) in the State
of Tamil Nadu.

S.0. 1415(E) published in Gazette of India dated the 16" June, 2011,
regarding collection of user fee in respect of National Highway No.
45B (Madurai-Arupukotai-Tuticorin Section) in the State of Tamil
Nadu.

S.0. 1422(E) published in Gazette of India dated the 20" June, 2011,
regarding collection of user fee in respect of National Highway No.
24 (Lucknow-Sitapur Section) in the State of Uttar Pradesh.

S.0. 1327(E) published in Gazette of India dated the 7™ June, 2011,
regarding collection of user fee in respect of National Highway No.
57 (Purnea to Forbesganj to Jhanjharpur to Darbhanga to
Muzzafarpur Section) in the State of Bihar.

S.0. 1354(E) published in Gazette of India dated the 10™ June, 2011,
regarding collection of user fee in respect of National Highway No.
3 (Agra-Indore Section) & (Indore-Mumbai Section) in the State of
Madhya Pradesh.

S.0. 1416(E) published in Gazette of India dated the 16" June, 2011,
regarding collection of user fee in respect of National Highway No.
2 (Kanpur-Varanasi Section) & (Varanasi-Uttar Pradesh/Bihar
Border Section) in the State of Uttar Pradesh and (Uttar
Pradesh/Bihar Border-Barwa Adda Section) in the State of Bihar.
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(xviii) S.0. 1423(E) published in Gazette of India dated the 20" June, 2011,
regarding collection of user fee in respect of National Highway No.
5 (Andhra Pradesh/Tamil Nadu/ Border to Vijaywada Section) &
(Chilakaluripet to Vijaywada Section) in the State of Andhra
Pradesh.

(xix) S.0. 1424(E) published in Gazette of India dated the 20™ June, 2011,
regarding collection of user fee in respect of National Highway No.
47 (Tamil Nadu/Kerala Border-Kochi Section) & (Aluva-Angamali
Section) in the State of Kerala.

(Placed in Library, See No. LT 5319/15/11)

... (Interruptions)

MR. DEPUTY-SPEAKER: Item no. 5 — Shrimati Ambika Soni.
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12.02 hrs.
CABLE TELEVISION NETWORKS
(REGULATION) AMENDMENT BILL, 201 1"

THE MINISTER OF INFORMATION AND BROADCASTING (SHRIMATI
AMBIKA SONI): I beg to move for leave to introduce a Bill further to amend the
Cable Television Networks (Regulation) Act, 1995.

MR. DEPUTY-SPEAKER: The question is:

“That leave be granted to introduce a Bill further to amend the Cable
Television Networks (Regulation) Act, 1995.”

The motion was adopted.

SHRIMATI AMBIKA SONI: I introduce the Bill.

... (Interruptions)

12.02 hrs.

STATEMENT RE: CABLE TELEVISION NETWORKS
(REGULATION) AMENDMENT ORDINANCE, 2011**

THE MINISTER OF INFORMATION AND BROADCASTING (SHRIMATI
AMBIKA SONI): I beg to lay on the Table an explanatory statement (Hindi and
English versions) showing reasons for immediate legislation by the Cable

Television Networks (Regulation) Amendment Ordinance, 2011. (No.3 of 2011).

... (Interruptions)

* Published in the Gazette of India, Extraordinary, Part-II, Section-2 dated 28.11.2011
** Laid on the table and also placed in Lbrary, See No. LT 5320/15/11
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12.03 hrs.
MATTERS UNDER RULE 377°

MR. DEPUTY-SPEAKER: Hon. Members, the Matters under Rule 377 shall be
laid on the Table of the House. Members, who have been permitted to raise
matters under Rule 377 today and are desirous of laying them, may personally
hand over slips at the Table of the House immediately. Only those matters shall be
treated as laid for which slips have been received at the Table and the rest will be
treated as lapsed.

... (Interruptions)

(i) Need to start the vaccination programme against Japanese
Encephalitis in Uttar Pradesh

3t STEfRIE uia (SARATTS): 9w & i ol § 9T g 81 81 Sul SHharsicd
Td TRIC SUBATSed (VSUH) U oMK Aldl Bl Rcar S 8 | $9 qrao[g 34! b 59
Selal AR & ITER & oy fHe ff goR &t a1 $98 81 g8 © | Dol IR Ho¥ A
BN 3fichel B AR MREYR AEHA DieTSl § 24 Td 25 JAlg DI SUM SUBATSCH D
23 T WM WAl gU A 3 ARSI B gg B g | 3 W IREQR ARSDHS Bieist H 150
AT BT FATST gl BT 8 | TREAR AfShel diersl H fUsel A9 718 H 598 FASH B AU
SUBASCH Ud U sUbarsied fgd ¥ 9N o 9@ © | 9Rd PR 1 Iad 9 B
AHA™ & T 16 oG b IR U DI QU A AfeT guivgaer Sdraxvl & SR URH a1
&1 TR 3R 98 1Y TRIITIR &1 T8 | o H 3 Thlel o] B Bl /i vl § |

* Treated as laid on the Table
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(ii) Need to provide funds for completion of gauge conversion work of
Gonda-Bahraich Railway line in Uttar Pradesh

3t HAA fBeIR ‘FHHAEY (TEET) : YRR ¥ D AW@TS ASl & Ifad NUS-ge5d I
AR BT 3T IREAT BT B Wihd © | $9 IRATSHT BT Bl S 1 81 gal © | g
Rl orvma 3 A9 SR O T B W © | 99T 9 Ay were 7 89 9 39 XA 9 b
A uRaaT § facid 1 8 &1 & Y & N Wl 96 W& T | 39 X AN B MHE uRdad
H AT BT BB Fgforad el | §ev189 TG HRA-TTd AT &1 7l 2 | 39 S8 |
AT W T § giedh AT T M-S dTel @ BT JMMANTH BT & | XeTART & ST
TRTT & TER5d D AN DI O D I TN H A B o Al a1 Aa Fadt o
FEIS H A ST DI XN A Wle, e ATfq Sl a3l dl g 81 Al |

T A s ARBR I Y 2 6 SHled H MUS-qesd e R & A gRa<
& AV B B WY g B B oy fAxiy WErREr S 9T 39 SN Dl eRIga-AIRI-
AT A T A IRATT 7g g9 @ B o @ HU N A I Qe b wer

I Ay I |
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(i11) Need to address the problem of depletion of ground water level in Punjab

SHRI PRATAP SINGH BAJWA (GURDASPUR): There has been 89 percent
increase in the use of ground water in Punjab since the start of the Green
Revolution. Over the years, Punjab’s farmers, in order to boost agricultural
productivity and ensure food security have used high-yield water intensive crops.
According to an estimate 12 billion cubic meter ground water has been used in the
State to cover this gap.

The National Geophysical Research Institute has found that due to over-
exploitation, the ground water levels have gone down on an average by 60 cm
every year. Punjab has, in less that 30 years, used up ground water reserves built
up over the last 105 years.

In order to reach the water level farmers are forced to resort to digging
deeper into the ground and using more power to pump up water adding to their
costs every year. The National Rain fed Area Authority has maintained that if this
situation continues in Punjab, desertification is imminent.

The declining water table leads to the concentration of Total Dissolved
Soluble (TDS) and RSCs (Residual Sodium Carbonates), it also leads to
brackishness of the ground water. Crops cannot reach their full potential leading to
poor food grain production.

As this is a matter concerning national food security, it must be given
immediate attention. Strengthening and consolidation of R & D infrastructure,
artificial recharging of ground water, using check dams and rainwater harvesting is
urgently required. Incentives should be given to farmers to shift to other less water
consuming crops.

I urge the Government to look into this matter and address the issue on a

priority basis as it impacts the food security of the nation.
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(iv)  Need to save the interest of the workers of National Rayon
Corporation Ltd., Kalyan (Mumbai).

£ PR BRI dar (Fawst): T9e QA &, {1, dear, gws, qd Ud B S
PR ATl HUAT 98 B @l © | offhd HHATRAT BT IHMRT da, WS B YA T8l b
T B | Bay Ao & gad et T oA SHEIE gafare & off B o Bl ISR R,
ST AR YT H Hag] DI A Ta B TS oAl | AP AT I8 b 48 8l g © AR hag
B ST HAST B WE W I S B R | HHARAT BT q9T e IS W 98 & TS 7
e SR fHAMI, SHATRAT SR ™ S H g h 7 |

3T W WBR A AN 2 & Toeer Jae &, fof. & oAl BT I YA DAl
Y 3R 99 T SHIA Il W AP a9 Img A1y |
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v) Need to take steps to settle distressed Hindu families who came from
Pakistan and provide them a permanent home in India

st Woo At (Yam): fao 2 auf & wifeae 3§ ARA fFgell W wifdhear i AFie g™t
TR Bl IR YW IR HR <1 2 | fUeel U A1 H Ugdl R fovg Sacyl bl WA rell
AR & 8 R Uep qwire a1e fowgall &1 qrfee RAsR fhar a1 e s/e dnT 9 Y |
fegall @t |uftr & 1 & B, ST@ Afternsit &1 s fHar S W@ v wfewa § S
T W Feorl fomar oI =T E

fied @18 113 Ui el iR RAfeRl &1 Sfelm WA ol goT &, a8 @
qIfhRdT™ & AR & 3 WIHid € fh o9 aru uifeear™ T8l ST 9784 ©, 3o 4 9 U
17 T IR FH=a1 F o9 HfeA 7 97 B @ ST FEl fF § W S AfeT i
T ST |

IO HIfEAT | #eg A §Y pel b Y g Hag BT 3R 2 a7 a8 Sua! 9
8l g |

W &5 WHR A ARY ¢ 6 e Fgell & 9Ra d [ AR M W S
qremy/HioATgal & 99wl @1 Rifda &R 37 wifhwr fgell &1 S @l @1 &1 & folg
qohlcl O A Iord gy ok of |
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(vi)  Need to strengthen socio-economic relations with Nepal

3t g qUF (FERmNS, S.9.): YR U4 JUTd & A URIR SANedl ¥ WIgQyUl ardraRor
W@ g | AF <l @) ARifore RRIfa ff 39 <l 1 R Ua-gEN &1 |Eant e Rt 2§ | 3@
BHR & 6 ot A1 S ] & Al srag w9 W SHl < B AT S7-Of Fhd © | $9 TG
foe TeR & AT D ARG T & | TG T AT I, B ANRSG HRAT TR A0
H A B Wk Bl A= BT | AT 3T AN < & |

fiee o a5t § WRA-TITT & Aer Ade |7 Rifdrear g ¥ | A @) faxarard
Td ID! ART B i AT BT gHE T TR W TSI E | AT WRS-AUTe AT &3 @ qr
P D H A gRT WG fhU S W& ey b dRad H GMNe #gd & @Fl W) A9
P YR & U TS S dTell fqAl Bl SR Bl & |

T 18 W1 fhaiiier &1 YRA--TUTel T TR B! dldil & Aq1eF &l 39 AHEadt &
H e & Ui AN Afedl gR ufiagar vd Redl B Iedt @1 9@ B 8 9Wd had
S3AT ST <RI ¥ IR AP & | A & Tl Aled AR Dl o9 Ugar arell T
URATSTAT BT U9 B & foy AT Ugel 1 3aeaeha € A1 AUTel D1 39 Sl faehrr |
e e 8w |
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(vii) Need to address the problem of shortage of Fertilizers and ensure its
easy availability to farmers in Uttar Pradesh.

3. do e (YeamgR): 99 377 & A1 4 # &5 WReR & & H o 9redl § (6
W el B I B foy frar Sud @ T TN ¥ | &R R WG Ud IRSG B G
I fpam oa fows T w1 2 | S § I A3 § Sap bl SUSLIT BT ordl fohar T g
fpe S 3R RAT ORA WIE TN deal 4§ MG § | AN MMl H dqTel ol & Jo0
IqRD faebarall & Agl AN WP’ BT A1S o AT & | AR [Pl Bl 3= Aal A WM
TS TS @ § e god 297 w0 Ui a1 JRAT ST 1000 W H wE U8 W B

W IS H IAE DI Ul Gaell WOy W IS @aR H <@l T qel 1 bl 7 |
TATR] HIAT H SAReD IUTE] DHRIDBR [HRAHI Dl ARSI Pl fdeia X BHRA Bl 31l SATqTIDHa
=l

Hv5 WHR gRT Ao off & SRS fram &1 Ifud <l § Suee 7 8 9 R Ay
H AR G gE © | WY A &F AR B AAB gD AHAT W drel o gU © |
PV UH Dol IR SIG DI MY AT 711 H $ 16, s R rfdawier fHam wgm
G Te Bl AR © |

AR A W I8 A1 2 b IArRfe @e & [GaRe H o HER gAl & AeH
A Grdeie w0 q SMY JAT SHufEER B W swet gEar faRkad wu § & oy |
SUNTATABRY T Hieh IR HIS[E I8 HR AU IR 3§ @l fqaror gHfzad Hw |
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(viii) Need to open a Sainik School in Tirunelveli District, Tamil Nadu

SHRI S.S. RAMASUBBU (TIRUNELVELI): Sainik Schools are a system of
schools established and managed by the Sainik Schools Society to prepare
students for entry into the National Defence Academy (NDA). It helps deserving
students to get high quality education irrespective of their income or class or
background. In Tamil Nadu, Sainik School is situated only in Amaravathi Nagar,
Coimbatore District.

In this connection, I would like to submit that the students of southern
Tamil Nadu are facing lot of difficulties due to non-availability of a school in
comparison with the standard of Sainik School and there is a long pending demand
of setting up of a same in Tirunelveli District. This will also facilitate large
number of students in neighbouring southern districts and excel them in
developing their skills in academics, sports and other extra-curricular activities.

Keeping in view of above, | humbly urge upon the Union Government to
take necessary steps for opening of a Sainik School in Tirunelveli District, Tamil

Nadu.
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(ix)  Need to start the construction of school building for Kendriya
Vidyalaya No. 3 at Macche in Belgaum, Karnataka

SHRI SURESH ANGADI (BELGAUM): Kendriya Vidyalaya No. 3, Belgaum has
been proposed to have a new school building at Macche, Belgaum (Karnataka).
Till the new building comes up, the existing KV 3 has been temporarily merged
with KV 2. This act has resulted in the overcrowding of students in each of the
classes of the existing KV 2.

An approximate amount of Rs. 8 Crore has been last sanctioned by KV
Sangathan Headquarters, New Delhi for the proposed new school building of
KV3. The district authorities have provided land and other infrastructure for this
purpose. Despite that the work has not yet been started and the constructional
activity is unduly delayed even after lapse of 3 years.

Therefore, I urge upon the Hon’ble Minister of Human Resources
Development to look into the matter personally and direct KVS to start the
construction work of new school building at the proposed site in the interest of

students and parents community of Belgaum.
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(x) Need to create awareness among Indian fishermen to prevent their

unintentional trespassing of International Maritime Line between India and
Pakistan and provide them bio-metric card and financial help

ST, fhdle SwewEs Aicial (SEHeEre ufved): § WRGR BT eI ORI B HGRIRI Dl
AR B WG FHT AT aq18al § | ORI & TGN SATS, &5 H 7ol Ihs oq
S W&d 8, Rifh I8 &F Al Ul & ATl § Fa9 SUGad © | HvI-HW A TERIR Hedl!
ERI UT: Al |fed udbs foran S 2 |

TIfepvaT FieTeH Wl O gRT W9 gl @ ATl WRd Ths 9N B @
e § & 7odl THs W I IR & Wi ¥ el & 99 wgeili e rat &1 gof
faaror fager w3rery, 718 facell @1 foar Siar © 3R a9 fager #3rer gR1 Sd! Jodd DRI Bl
HATIE H Y T © | fUsel 8-9 WAl H 4000 HGIMRI Pl UIFHRITT Tal YR&T Toif i
gRI Udhsl 1 B 1 &5 aga & guivaget ¢ |

R ABR U AE 8 6 ORI & FGARI B AT ® HeToR ITH A HHT
N DI T IR DHRA TG SITehd] WA FeAq qAqT G4 HGITRI bl i Bre qud SR
PN JAT WRA ARBR gRI HGIAR DI T 2007 &b IMTh ASTIAT BIRIDH & AE9T A I

3nfd® AgE SUT HNIY |
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(xi) Need to expedite construction of Railway Over Bridges in Mughalsarai
Railway Division in district Chandauli, Uttar Pradesh

£ ARG (T<helt): A GO & Falell H Veld SU Yol @ fmior & fu Y geie
20011-12 W F@ & INE A g ¥ld SW gt & Ao & AR 5 S W dmren Yo
AT Sl gRT I 3meard fedn T o b g ARG Xl HUSel, Yd Ay Neld @ 3favid al
Yd ST gl BT Ao Sfedhes e BIRSR (SUE) & gR &1 Qa1 SIRAT | Xad g)
PR T G H FIERRE Yold Heel & Ifciid dalell UG Yed HIRET W) ¥ Su
gal BT A0 6T S 1 |l @l qm e dbeiid! 9l & SgRed qrIT AT AT dAT
U XA SU gl & AT Bl FEreiihrs R fodn war or | Rt siawad H9 & forg Yerd
IS, % faeet @1 sRa W far w2 1 Afe onft 9@ W9 B dfdd § | Sfeacs
e BIRSR H f Ig awen & s 2 b Sigl ot erRosfiodio & HH0r &t eraegddr © den
STROSTIOFN0 W AT B Tl B AU 8 g8l ¥l UK gl IROAN0I0 BT {01 HRIAT SR |

3 WRA WRBR A W A b SHug delel SR Yo R g WA X HsA
& I YRAIAT qAT Xd ArS Bl JIAIRG A ¥erd I gl & {07 Hrd JARMY Ry
SN & ol WPl Y& B §Y 99 IuA HRIDBR A BRI YRS BRI S BT BRI B
B I W W AM ARMRDI BT FiifeT 81 I AT DI F9AT F qfad fQeg <
TP |
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(xii) Need to frame a welfare scheme for the betterment of workers
engaged in weaving and utensil industries in Eastern Uttar Pradesh.

2 Mo TiHY IB FU foa (A9 FIR TR): IR Yo & GQf gatadt & sifdreta dAm
Bl SfdepT Wil TAT BABRET W AT 8 | by ALY AiFal a7 W WY gRT ARG HA D
IaS[G BABRET BRI AT I FEN H IS BRI D [l WRDBR RT BIg ATHHR ATSAT
& TR T F

R WHR U AWE 2 b g a1 a1 S8 A IS IR & [y b anfeia
st foar Sy fed gd §aR T 91 BRI Bl 5 (TE) aRg w991 a1l Iucre
FHAT SMY | 3998 oy 9l & gRI g9 §RT JAR AT BT AN BT ¢ | oy s57a!
T 3@ URAR &t i RIfa 7 gar 81 9@ |
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(xiii) Need to regulate the functioning of private banks

Nt Bieres AR (Arelan): rsAeMSARTE T fol sifar fa dwor wufall gRr el &
3rafed Ud Ay gagR b Sirar & | ol faxita wufvan faxiiy #eg & @ Q1 Suwiasl
@ SN WY gHd! € 3R AR 9™ ABM H ol § iR oo o ARl a1 W8 9 SN @t
AT Thlel Hafdd ARhRI gauie HIdGR & § &t § Wy 901 Ue fiem & ag a8 =1
SO Affhahe <1 H IUHIGITST BT 98 o HRAT 8, 9@ @i H Y- doi= fo@mn
ST 2 3R SHH YA A & 16 W a1 37 g oo W AW § 3R TEdi § weHl
b TIPR AN & | Saf Ieh] e 1 3ifom a9 e & qRA a1e A ST bl |l
AT W QUET Bl qRa fadaRa BR < A1ty ok {6 a1 0T Wipd B qHd DR ©
|

H WPHR A I§ A0 Bl g b ABR g9 YR W Iffdeig Ab R wd [l
SUATERIRT Bl I8 facrary |




28.11.2011 32

(xiv) Need to extend revised pay scale benefits to clerical staff working in
the NTC Mills in Tamil Nadu, Kerala, Andhra Pradesh and Mahe

SHRI P.R. NATARAJAN (COIMBATORE): The clerical staff working in the
N.T.C. Mills of Southern Region i.e., Tamil Nadu, Kerala, Andhra Pradesh and
Mahe are on strike from 1.11.2011 as a last resort demanding implementation of
Central Government’s order dated 13.4.2004 regarding industrial Dearness
Allowance (IDA) revised Pay Scale benefits etc. In the 15 textile Mills functioning
in the above 4 states, there are about 5000 permanent workers, 3000 temporary
workers, and 500 daily wages workers.

Of this, the demands of the clerical staff working in the N.T.C. Mills
(numbering around 265) seeking Industrial Dearness Allowance (I.D.A.) benefits
based on IDA pattern from 1.1.2007 and restructure of the basic pay from
1.4.2004 are long overdue and are to be settled by the N.T.C. Management despite
several agitations staged to draw the attention of the Management. The Southern
Regional Office (SRO) N.T.C., Staff are being paid 20% H.R.A. ranging from Rs.
4000 to Rs. 10,000/- whereas the clerical staff working elsewhere are paid H.R.A.
@ Rs. 167/- only.

Based on the clear verdict of the Supreme Court of India, the Central
Government issued orders Dated 13.4.2004 to comply with the judgment but it
had not been implemented till date. The Government should intervene in the

matter and solve the problems of the NTC employees at the earliest.
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(xv) Need to review the recommendations of Shyamala Gopinath
Committee report on administration of National Small Savings Fund to
protect the interests of Post Office Agents

SHRI ANAND PRAKASH PARANIJPE (KALYAN): I would like to draw the
attention of the Government towards the proposed reduction of commission paid
to Agents of Post Office. In India there are about 5,00,000 agents who are
mobilizing customers from urban and rural areas for encouraging savings into the
various schemes of postal departments namely Kisan Vikas Patra, National
Savings Certificate, deposit in Time Deposit Accounts, Monthly Income Scheme
Account and Senior Citizen Scheme Accounts. In rural area they play a major role
in mobilization of customers. Such agents are paid different commissions on the
basis of different schemes. However, the Shyamala Gopinath committees which
have considered the issue, has recommended graded down the commission in
respect of NSC and Post office scheme and also doing away with commission on
Public provident fund and Senior Citizen’s scheme. This is being suggested as to
help inventory to get higher rate of interest. This is an issue that will go against the
agents as they have to cover lots of villages, convince them and bring them to
making investment. Further, if commissions on small saving scheme are
reduced/abolished, it will affect the livelihood of agents and their families. There
is possibility of their losing jobs.

I therefore, request and urge the Government to take into account the plight
of already suffering postal agents and their ability to mobilize deposits to the
postal department before any decisions is taken. It would be in the fitness of things
that additional 50 basis points should be added as commission to the Postal agents

instead of reducing the same as suggested by the Government panel.
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(xvi) Need to take measures to eradicate Tuberculosis in the country

DR. SANJEEV GANESH NAIK (THANE): I bring forth my concerns about
Tuberculosis (TB) in India. Tuberculosis is a contagious lung disease that spreads
through the air, infecting one third of the world’s population today. TB most
commonly affects the lungs but also can affect any organ of the body. Only
people who are suffering from lung TB are infectious. When infected people
cough, sneeze, talk or spit, they propel TB germs, known as bacilli, into the air. In
India today, two deaths occur every three minutes from tuberculosis (TB). TB is
increasingly relevant concerns to India because of TB’s relationship with
HIV/AIDS patients testing HIV positive as they easily catch TB and currently TB
is the number one cause of death in AIDS patients. The Revised National TB
Control Programme (RNTCP) has established more than 12,000 microscopy
centres providing patients with sputum microscopy services covering a population
of approximately 100,000 but still TB is affecting many people. Realizing the fact
that TB is killing two persons every three minute, nearly 1000 every day is a major
issue of concern. Therefore, I urge upon the Government of India to pay required
attention to Tuberculosis (TB) control measures and help to take proper measures

to bring down TB deaths.
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(xvii) Need to provide reservation benefits to the Scheduled Tribes in jobs of

Delhi Government
DR. KIRODI LAL MEENA (DAUSA): The policy of the Government of India in
regard to the reservations for SCs and STs in posts and services under the
Government of India was laid down in the MHA Resolution No. 42/21/49-NSGS
dated 13™ September, 1950. Further, the MHA vide O.M. No. 7/2/55-SCT dated
14™ October 1955 had taken decision that reservation of SC/ST in the local and
regional recruitment to Class III & IV and posts made otherwise than through
Union Public Service Commission except in Delhi where the percentage of
reservation prescribed for the recruitment on all India basis should be followed,
will be based on the proportion of the population of SCs and STs in the State.
Further, Ministry of Home Affairs vide its Resolution No. 27/25/68-Estt. (SCT)
dated 23" March, 1970 took a decision to revise the percentage of reservation in
respect of the Scheduled Tribes under Government of India in the light of
population of these communities as shown in the 1961 Census i.e., the recruitment
by open competition and in recruitment made otherwise than by open competition
to posts filled by direct recruitment on all India basis, the reservation in favour of
ST will be 7.5% as against the existing reservation of 5 %

The tribal communities notified in the States and UTs were enjoying the
reservation benefits in posts and services under the Government of NCT of Delhi
till the Hon’ble Supreme Court pronounced its judgment in Civil Appeal No. 5092
of 2009 Subhash Chandra & others Vs. Delhi Subordinate Services Selection
Board and Others declaring that the dicta in Pushpa (Case Appeal Vigil No. 6-7 of
1998 S. Pushpa and Other Vs Siva Chanmugavelu and Others)) is an orbiter and
not lay down any binding ratio. The benefits of the reservation to the Scheduled
Tribes under Government of NCT of Delhi were stopped in the light of said
judgment pronounced by the two-judges of Hon’ble Supreme Court setting aside
the judgment pronounced by the three judges of Hon’ble Supreme Court in S.

Pushpa stating that on the basis of administrative circular issued or otherwise
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reservation of ST’s can be given in GNCTD more so when the constitutional
scheme as contained in Clause (1) of Article 342 of the Constitution of India
putting a State and UT in the same bracket. The marginalized section has been
deprived of the benefits by the decision taken by the Government reducing the
reservation to the Scheduled Tribes to 1%. The decision taken by the GNCTD is
affecting the tribals across the country and the youth of the marginalized section
were attracted towards the naxal activities having no employment opportunities.

Recently, the two-judges bench of Hon’ble Supreme Court Civil Appeal N.
4494 of 2006 dated 7™ October, 2010 State of Uttaranchal Vs. Sandeep Kumar
Singh & Others has held that in our view a two-judges bench of this court could
not have held the three-judges Bench in S. Pushpa case to be obiter and per in
curium. A very important question of law as to interpretation of Articles 16 (4),
341 and 342 arises for consideration in the appeal. Whether Presidential Order
issued under Article 342 (1) of the constitution has any bearing on the State’s
action in making provision for the reservation of appointments or posts in favour
of any backward class of citizens which, in the opinion of the State, is not
adequately represented in the services under the State. The extent and nature of
interplay and interaction among Articles 16(4), 341 (1) of the Constitution is
required to be resolved. The fate of entire community have been hanged in balance
by the Hon’ble Court using two words 1) dicta obiter (an incidental observation
made by a judge which is not material to the judgment and therefore not binding)
i.e., statement which are not part of the ration decidendi (2) per in curium (a
decision which a subsequent court finds to be a mistake and therefore not a
binding precedent).

Therefore in the light of judgment in Civil Appeal no. 4494 of 2006 State
of Uttaranchal Vs. Sandeep Kumar Singh and Others it is clear that the restriction
imposed by two-judges bench in civil appeal No. 24327 of 2005 Subhash Chandar
& Others Vs. Delhi Subordinate Selection Board and Others has been removed,

therefore, it is prayed that existing policy of Government of India to provide
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reservation benefits to the Scheduled Tribes under Government of NCT of Delhi
vide O.M. No. 7/2/55-SCT dated 14™ October, 1955 MHA may be immediately
restored so that tribal youths living in the isolated places may come into the main

stream of the nation.
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12.03Y; hrs.

OBSERVATION BY THE DEPUTY SPEAKER

Notices of adjournment motion

MR. DEPUTY-SPEAKER: All the notices of Adjournment Motion on FDI in
retail sector, given by the hon. Members are under consideration of the hon.
Speaker. She will take a decision in due course.

So, let us take up the listed business now.

... (Interruptions)

IJUTEAE ARG ¢ HUAT BIS T QISY | MY WIS YU+ Hew W a1y S|

... (cgagm)
MR. DEPUTY-SPEAKER: The House stands adjourned to meet tomorrow, the
29" November 2011 at 11 a.m,

12.04 hrs.

The Lok Sabha then adjourned till Eleven of the Clock
on Tuesday, November 29, 2011/Agrahayana 8, 1933 (Saka).
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